Motion regarding
Fourth Annual Report

[Dr. K. L. Shrimali.]
kar’s statement that cur teachers are
nverworked and therefore they are
deteriorating should not go unchal-
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lenged. In fact, our tieachers have
various other interests outside the
school or the college where they
work.

SHrRr BHUPESH GUPTA: You leave
out Calcutta. Ycu know how many
teachers

Dr. K. L. SHRIMALI: I should not
like to detain the House any longer,
and I should like to thank the hon.
Members

Surt BHUPESH GUPTA: I want to
ask one question. There was a report
in the press that you appointed with-
out consulting the Madhya Pradesh
Government cne Divisional Commis-
sioner of Indore as Vice-Chancellor,
and Mr. Pataskar, the Governor, made
a statement criticising your action.
What has it got to do with the

AN Hon. MEMBER: It has nothing
to do with this.

Dr. K. L. SHRIMALJ: Mr. Bhupesh
Gupta has a very queer way of put-
ting questions. I have nothing to do
with the university. He was at some
place at Ujjain. 1 said that it was
wrong for a Commissioner to hold the
office of the Commissioner and also
the office of the Vice-Chancellor. The
university’s autonomy goes to pieces.
In fact, I thought it was my duty to
make this statement to safeguard the
autonomy of the wuniversit'es for
which we all stand.
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Grants Commission
Swrr BHUPESH GUPTA: There.

fore, you are against such appoint-
ment,.

Dr. K. L. SHRIMALI: Yes.

Surt BHUPESH GUPTA: Very well.

—

MESSAGE FROM THE LOK SABHA
THE APPROPRIATION B, 1961

SECRETARY: Sir, I have to report
to the House the following message
received from the Lok Sabha, signed
by the Sccretary of the Lok Sabha: —

“In accordance with the provi-
sions 0f Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
enclose herewith a copy of the
Appropriation Bill, 1961, as passed
by Lck Sabha at its sitting held on
the 1st March, 1961.

2. The Speaker has certified that
this Bill is a Money Bill within the
meaning of article 110 of the Con-
stitution of India.”

Sir, I lay the Bill on the Table,

THE VICE-CHAIRMAN (SHRI
SanTosH Kumar Basu): The House
stands adjourned till 11 amM. tomor-
TOW,

The House then adjourned
at five minutes past five of
the clock till eleven of the
clock on Thursday, the 2nd
March, 1961.



